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1 resent: Hen' ble Mr.Justice h,K,Chatterj ee,Vice-Cheirman. 

Uon'le Mr. M.S.Mukherjee,Admjrijstratjve Merner, 

PRAL)IP CiOWWURY 69  2 ORS, 

_vs_ 
UNION OF INEA it ORS 

H 
For the petitioners: Mr.B.Chatterjee,00se1/ 

Miss.B.Mondaj,counel. 
For the respondents: NONE. 

Heath on: 15,9.97. 

Ordered on: 15997. 

Q_R_D ER 

This is filed as an unlisted motion tOrday. 

The petitioner alone with two others have tiled OlA. 

No.991 Of 1990 which is pending adjudication. In the meantime, 

the petitioner no.1 has been transferred to Bolepur while the 

remaining two petitioners state that they are expedting such 

transfer. The petitioner no,l states that he has not yet been 

released. The present application has been tiled praying for 

staying the transfer order on the ground that if they are 

moved out of Calcutta, it may Ise difficult for them to look 

after the aforesaid case. Now the position, according to the 

petitioners, is that the petitioner no,l has not yet been 
at all 

released and the other two petitioners have noVt been 

tran se rred. 
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Ifter hearing the ld.c.unsel for the petiti.ners and 

.n perusal .f the applicatisfl and the annexures, we direct 

tht the authorities shall treat the applicatiin itself as 

a representati•fl for the reliefs claimed therein and dispose 

it .f suitably and till such dispisal,, the petitioner no. I 

shall not be released • if net already released. Thea app1it' 

is thus dispiøed .t acc•r4-tflY at this staie. 

Order passed this day toether with a cpy if the 

applicati•fl and the annexures thereto , shall be csnmiunicated 

y the petitioners to all the reepndents. 

Certified copY of this Order  360  given to the petitioners 

within 48 hours, 

S 

(N. S.Mukherj ee) 
Meinier(A) 

.Chatterjee)  
iceM 	rman. 


